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MATTERS UNDER RULE 377

(i) Lay orr or TExTILE WORKERS
IN AHMEDABAD,

MR. SPEAKER: Shri Mavalankar
may invite the attention of the House
to a matter under Rule 377. No
speech. You just invite the attention
of the House.

SHRI P. G. MAVALANKAR
(Ahmedabad): Sir, I must thank
you for granting me permussion to
raise this urgent matter. A grave
situation has arisen because nearly
15,000 textile workers in Ahmedabad
have been laid off due to the 50 per
cent power cut which has come into
oparation since  yesterday. This
power cut is very extraordinary and
unprecedented in Gujarat because
this 50 per cent harsh power cut is
in addition to the already existing
power cut of 15 per cent and a num-
ber of other restrictions like stagger-
ing umposed since last October. The
textile workers of Ahmedabad have
been suffering for quite some time.
This 50 per cent power cut has ren-
dered 15,000 textile workers idle.
There is a great alarm and dismay
in the textile and industrial world of
Ahmedabad. If this alarming situa-
tion goes.on, I am afraid 40,000 to
50,000 textile workers would be out
of job 1n a matter of days. I want,
therefore, the Government, parti-
cularly the Ministers concerned, to
look into this matter carefully and
urgently. The other difficulty is that
the coal crisis 15 also deepening.
‘The coal supply position for textile
mills is day by day becoming
precarious. Therefore, I invite the
attention of the Government and the
Minigter concerned fo the very geri-
ous situation where the textile wor-
kers in Ahmedabad are plunged in
great difficulties, Already, they are
living in hell. On top of it, there is
this 85 per cent power cut resulting
in thousands of workers getting out
of job, The Government have not
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done anything for the last few days
Though negotintions with ONGC
workers are going on for last two
years, no decision has been taken.
Government should look inte the
matter urgently and give some imme~
diate relief to the workers.

13 hrs.

(ii) ATTEMPT TO DEMOLISH STATUE OF
Dr, B. R. AMBEDKAR AT BAYANA,

RAJASTHAN,
PROF. MADHU DANDAVATE
(Rajapur): I want to draw attention

to a very disgraceful event that has
taken place. On the 14th April the
entire country celebrated the fifth
anniversary of Dr. B. R. Ambedkar,
the maker of our Constitution and a
great social rebel In the Central
Hall here we celebrated his birthday.
On that day one of the Deputy Minis-
ters at the Centre, Shri Pahadia, had
unveiled the statue of Dr. Ambedkar
at Bayana in Rajasthan in the morn-
ing. In the same evening some
gangsters attacked the statue of Dr.
Ambedkar and tried to demolish 1t.
Dr. Ambedkar was born as an un-
touchable in this country and, un-
fortunately, because of our orthodoxy
he died as an untouchable to the
lasting shame of all. Even the statue
of Dr. Ambedkar has been treated as
an untouchable and attacked, even
though he was the maker of our Con-
stitution and a great social rebel.
It should not be treated as a mere
technical matter saying there is no
obligation on the part of the Minister
to make a statement. Dr. Ambedkar
in this country stands on a high
pedestal. So, I demand of the Minis-
ter that he should make a categorical
statement that immediately an inves-
tigation would be instituted and those
who are responsible for this act would
be punished in a deterrent way so
that in future the orthodoxy will not
act in a manner which will betray
the confidence of the people of this
country.
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MR. SPEAKER: I will pass it on
to the Minister concerned. We are
completely at one with you It is
very shocking that such things shouid
happen. It is only a few months
back that a very beautiful statue of
Gandhiji—a lot of money was spent
on it—was put up in Amritsar and
somebody did mischief and cut off
its arm and the head. Thig tendency
to spoil and destroy the statues of
eminent le and our great leaders
is highly condemnable. I think the
Ministry of Home Affairs should take
very serious action on it
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MR. SPEAKER:
the next item.

I now pass on to

13.8 hrs.

DEMANDS FOR GRANTS—(contd.)
MINISTRY Or AGRICULTURE—contd.

MR. SPEAKER: The House will
now take up further discussion and
voting on Demands for Grants under
z:econtrolo!theuinisﬁ’ydm-

re.

Shri Chandra Bhal Mani Tiwari
was on his legs,
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